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CENTRAL ADMINISTRATIVE TRIBUNAL 
BANCALORE BENCHIBANGALORE 

è 	 APPjCATION NO.1588/1994 

DATED THIS THE FOURTH DAY OF OCTOBER, 1994 

Mr. T.V. Ramanan, Member (A) 

Mr. Mohammed Barakulla 
S/c. Abdu]. Majeed, aged about 
66 years was working as Guard 
passenger 
No.EE 1137 9  Southern Railways 
Yelehanka SBC, Bangalore (now 
retired from service) and residing 
at N0.41, Sirsi Road, Chamarajpet 
Bangalore-18. 	 ..... Applicant 

(Mr. M.S. Anandaramu, Advocate) 

vs. 

The Union of India, represented 
by its Secretary 
Ministry of Railways, Rail Bhauari 
New Delhi. 

The Chairman, Railway Board 
Rail Bhavan, New Delhi. 

The CeneralPianager 
Southern Railways 
park Town, Madras. 

The Divisional personnel 
Officer, Southern Railways 
SBC, Baralore. 	 ..... Respondents 

(Mr.- A.N. Venugopal, Standino Counsel 
for Railways) 
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(Mr. T.V. Ramanan, plember(A)) 

Heard the learned counsel for the applicant 
Shri M.S. padrnarajaiah 

and also Senior Central Gouernrnent Standing Counsel/for 

Shri A.N. Venugopal, Standing Counsel for the respondents. 

Shri Venugopal is permitted to file his memo of appearance 

in 2 weeks time. 	A&nit. 
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It is not possible to provide the 

relief Sought by the a plicant in terms of the decision 

of the Full B nch of ti is Tribunal in Q.A. NoB. 

395 to 433/19 1 (C.R. Rangadhamaiah & Others !s. 

Chairman, Railway goarl & Others) because the Supreme 

Court has stayed the o eration of the judgement of the 

Full Bench. 	n such circumstances, it is made clear 

that the righ1s of the applicant will stand regulated 

in the light f the pro ouncernent that the Supreme Court 

may make in tte S.LP pen me before it. 

Jith the aoue observatjons, this 

application st,ends dispsed of finally. No costs. 
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